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STATE Vs. Amit 
FIR No. 48/21 
PS Mayur Vihar 

01.06.2021 

Present: Ld. APP for the State. 

Sh. S.K. Gaur, Ld. LAC for applicant/accused. 

An application seeking interim bail on behalf of applicant / accused 

Amit is moved by his Counsel. 

Reply filed by the 10. 

Arguments heard from both sides. 

This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 

Since, the present accused has been previously involved in 3 cases, 

therefore, as per the modified guidelines issued on 11.5.2021, the present 

accused shall not be considered for interim bail. Accordingly, the present interim 

bail application is dismissed. 

Copy of this order be given dasti to 

(ANSHU HTA) 
MM (East)/KKD/ elhi/01.06.2021 
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ST ATE Vs. Yusuf 
FIR No. 207/21 
PS Gandhi Nagar 

01.06.2021 

Present : . Ld. APP for the State. 

Sh. NK Jha, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Yusuf is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the investigation of the present case is at the initial stage and the 

accused is in custody since 24.05.2021' 

2. that the allegation against the accused are very grievous m nature 

including offences U/s. 354 and 354 B IPC. 

3. that the accused has been also previously involved in an offence U/s. 323 

IPC· ' 
In view of above, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off according! . 

(ANSHUL MEHTA) 
MM (East)/KKD/ elhi/01.06.2021 



STATE Vs. Kabir 
FIR No. 204/21 
PS Gandhi Nagar 

01.06.2021 

Present: Ld. APP for the State. 

Sh. Parvesh Kumar, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Kabir is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the investigation is at the initial stage and that accused is in custody 

since 23.5.2021; 

2. that the accused was arrested at the spot upon being chased by the 

police personnel; 

3. that the case property was recovered from the accused; 

4. that the accused has been previously involved in the offences of similar 

nature; 
In view of above, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/01.06.2021 



STA TE Vs. Manish @ Lala 
FIR No. 42/21 
PS Mayur Vihar 

01.06.2021 

Present: Ld. APP for the State. 

Sh. S.N. Jha, Ld. LAC for applicant/accused. 

An application seeking interim bail on behalf of applicant / accused 

Manish@ Lal is moved by his Counsel. 

Reply filed by the 10. 

Arguments heard from both sides. 
This is an application seeking interim bail as per the guidelines dated 

04.05.2021 laid down by High Powered Committee. 
Since, the present accused is involved in more than 3 cases, 

therefore, as per the modified guidelines issued on 11.5.2021, the present 

accused shall not be considered for interim bail. Accordingly, the present interim 

bail application is dismissed. 

Copy of this order be given dasti to~~AC. 

(ANSHU~\EHTA) 
MM (East)/KKD/Delhi/01.06.2021 



STATE Vs. Himanshu 
FIR No. 0051/20 
PS Gandhi Nagar 

01.06.2021 

Present: Ld. APP for the State. 

Sh. Shiv Kumar Tyagi, Ld. Counsel for applicant/accused. 

An application U/Sec. 437 Cr.P.C. for the release of the accused 

Himanshu is moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that accused has been previously involved in approximately 60 matters of 

similar nature. 

2. that the accused was identified by the complainant in the TIP 

proceedings; 

3. that the accused was also captured in CCTV footage around the area of 

incident; 

4. that the vehicle used by the accused was also stolen; 

In view of above, the present application is dismissed. 

Copy of the order be given dasti on request. 

Application is disposed off accordingly. 

(ANSHUL EHTA) 
MM (East)/KKD/Delhi/01.06.2021 



STATE Vs. Khalid 
FIR No. 00503/20 
PS Gandhi Nagar 

01.06.2021 

Present: Ld. APP for the State thorugh VC. 

Sh. Yahi Wahi, Ld. Counsel for applicant thorugh VC. 

An application U/Sec. 437 Cr.P.C. for the release of the accused Khalid is 

moved by his Counsel. 

Reply filed by the 10. 

Both the sides are heard on the application. 

Considering the following : 

1. that the accused is in custody for almost 5 months; 

2. that there are only two previous involvements, both pertains to the year 2021 ; 

3. that the present is E FIR and the accused was formally arrested upon a disclosure 

statement in some other FIR; 

4. that, in view of spread of Corona Virus, the Court is of considered opinion that the trial 

of the case would take time and it would not be appropriate to keep the accused further 

behind the bars till the conclusion of the trial. Hence, the application in hands stands 

allowed. 

The accused is directed to be released on bail on furnishing of his personal 

bond in a sum of Rs. 15,000/- with one surety of like amount. Accused be released after 

verification of his address by the 10. It is further directed that the accused shall not tamper 

with or try to influence the prosecution witnesses in any manner after his release. 

Copy of the order be given dasti on requ 

Application is disposed off accordingly. 

(ANSHUL HTA) 
MM (East)/KKD/Delhi/01.06.a2021 


